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Supreme Court Judgment regarding
Permanent Vacancies of Income Tax
Officers

5244. SHRI S. M. BANERJEE: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Supreme Court in
a judgment delivered on 16th August,
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1972 melailng to the Income Tax
officers has held that permanent vacan-
cies can so arise in temporary posts;

(b) whether Government have con-
sidered the implications of this finding
.on its existing rules, regulations and
instructions relating to the various
services; and

(c) if so, whai steps Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c). The judgment in question
1s in connection with the appeals re-
jating to the seniority list of Income-
tax officers as prepared by the Central
Board of Direct Taxes 1n pursuance
.of the orders of the Supreme Court in
Civil Appeal No. 1038 of 1965 and Writ
Petition No. 5 of 1966. The judgment
has been published in the All-Indla
Reporter only in its issue for the
current month i.e. December, 1972.
The judgement is being examined if
it has .any implications on any rules,
regulations etc. relating to any service
other than the Income-tax Service to
which it relates.
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Resolving of Mulki Rules fssue

5246. SHRI BANAMALI PATNAIK:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Mulki Rules issue
has been resolved amicably;

(b) if so, with what results; and

(¢) the loss to life and property as
a result of the agitation in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
Attention is invited to the statement
made by the Prime Minister in the
House on November 27, 1872.

(c) Details of information are heing
collected from the State Government,

Improvement in Industrial Output

5247, SHRI BANAMALI PATNAIK:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether indusrial output has

shown some improvement during the
current year;

(b) if go, the salient features there-
of; and

(c) the steps envisaged to keep ft
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) The official CSO index
of industrial production for the first
seven months of 1972 (January—July)
registered an increase of 6.8 per cent
as against a rise of 1.9 per cent re-

corded during the corresponding period
of 1971,

(b) The comparative resurgence in
industrial production can be atiributed
to the revival in several major in~
dustrial groups and sub-groups such
as the manufacture of textiles, paper
products, rubber products, chemicals





